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UPON hearing counsel the Court nmade the foll ow ng
ORDER

The Union of India is given a further and final period of three weeks within which necessar
y orders in respect of the six detenues who have been reconmended for deportation must be pass
ed. It is stated by the | earned Attorney Ceneral appearing on behalf of the Union of India, t
hat according to his instructions that with regard to four detenues who have been recommended
for deportati on and who do not belong to POK, the orders for their deportation will be passed.
As to the nature of the order to be passed in respect of those who are from POK, the matter
requi res consideration. The nanes of the four detenues whose cases are recomended for deport
ation to Pakistan are Abdul Khaliq, appellant No.1, appellant No.3 Zul afkar Ali Shah, appella
nt No.5 Ifatkhar Hyder in Crl.No.690/01 and Sal ahuddin petitioner No.1 in WP. (Crl)No.161/01

As far as petitioners 2 and 4 nanely Sayed Sajjad Ali Bukhari and Alam Khan in WP(Crl) No. 126-1
29/ 03 are concerned the wit petition as far as they are concerned is dism ssed as they are un
dergoing trial for various offences. As far as Amir Hanza is concerned, he is one of those wh
ose nane had been reconmended for deportation he belongs to POK, and is consequently covered

by the preceding order. As far Uraruddin alias Anrzad Chadha is concerned, there appears to

be sonme dispute as to his identity. The State Governnent will | ook into the question of the
dentity of Umaruddin and clarify whether the petitioner No.3 in this wit petition is referr
ed to at Serial No.2 in the statement filed by the State and if not, his present status.

The matter is adjourned by three weeks.
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